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Saturdai/, March 10, 18C0.

rUESENT ;

Hon’Ue the Chief Jiwtice, Vice-rnsidcnt,
in tlio Cliair.

""n. Sir 
•'ruro.

II. B. E.

U’„n. J. Wilson,

‘ ■ ' ■ ' u i s a , , ,

i r .  Forl)CB, Esq.,
Hon. Sir C. 11. M. 

Jackson,
anil

A. Sconce, Kaq.

KING OF OUDE.

'The CL1<1RK presented to tlio
Council n, Petition from cortain rcsideiitb

Imul-owiiers o f Garden Reach and
'*8 vicinity  ̂ Against the jjassing of the

“ to provide for the execution o f
I”'ocesses within the precincts o f the
■̂'̂ î lenco o f l l is  Majesty the King of

,, C H AR LES JA C K SO N  moved
tho above Totition bo printed.

. 11 A lU N G T O N  said, ns he was
to present tho Report of the Se-

^̂ '’^.^ommitteo on tho Bill to wliich the
®iition just read to tho Council rehit-
> ue wislied, before tho Motion to

tho P(!tition was put, to make a 
retiiarka on the subject o f  its l on-

From a perusal of tho Petition,
tho learned Clerk o f the Conn-

“ ad boon good enough to allow him
he was led to think that thoJ l  ;>  - o  W i l S  l U U  l O  l U l U K .  n u l l .  V IIO

j.^htioners liad not rightly understood
® ,̂icct and scope o f tiio Hill to

tliey objected. Tho Section of
Cr° which related the service o f
^ "̂iiinal Process was in its character
,ŷ ’'"''®sive only, not imperative. It
lifo with tho Court issuing tho

whotlier tho pro- 
its ** served througli ono of
li(, 0  dicers, or whether it should

to tho Agent with the King of
^ u'h purpose o f being served,
"'li'i 1 Section, nort he Section
Cbu ’‘''̂ '■'■ted to the service of Civil Pro­
of A’ intended to exempt the King

or any of tho numerous fol- 
attendants o f lUs Majesty,

tu M -o rd in a ry  processes o fth o cs -
Courts o f Civil and Criminal

to JL'he object o f tho lUll was
oussjj.' 'tivte service o f these pro-
' ’  “'''d so far from the Bill being
"uy r throw any obstacles in tho

the aduiiiiistration of justice, or

to operate injuriously as regards the
interests of tlie Petitioners, lie must
repeat what he had stated when he
introduced the Bill, that ho fully be­
lieved that in practice the effect o f tho
Bill would be exactly the reverse. It
seemed to him that what tho Petitioners
intended to complain of was the resi­
dence o f the King of Oiide in their innne- 
diato vicinity, and that what they really
wanted was to get rid of what they evi­
dently regarded as a great nuisance. l?ut
whatever grounds o f complaint tlio Peti­
tioners might have on this scoro, it nuist
be unnecessary for him to say that this
was a matter with which the Bill did
not profess to deal, lie  would only
add that neither the Government o f
Bengal nor the local autliorities had ob­
jected to the Bill, and ho must say that
ho did not think that there was any
force in tho objections taken to it by
tho Petitioners.

Tlie Motion was then put and carried.
CIUMLXAL I’UOCEDUllE.

T h e  C LE R K  reported to tho Coun­
cil that ho had received a communica­
tion from tho Government o f the North-
Western Provinces, concerning tho Bill
“  for simplifying tho Procedure o f tho
Courts o f Criminal Judicature not
established by Royal Charter.”

M r . IIA R IN G T O N  moved that
tho above conunuuication bo printed.

'Agreed to.

D IVO RCE (N A T IV E  CIIU ISTIA X S).

T he  CLKUK also reported to tho
Council that ho had received, by trans­
fer from the Home Department, a far­
ther connniniication from tho Boiniiay
Government on tho subject of a l^aw 
of Divorce for tho Native Christian
Community.

E M IG R ATIO N  TO M AU RITIU S, &c.

T ub V I C E -P E E S ID I ']^  present­
ed the Eeport o f  the SolccE Connnitteo
on the Bill “  to amend the law relating
to tho Emigration o f Native Inhabit­
ants o f India to the Island o f Mauri­
tius and other places."

EM IG RATIO N  TO Sr. VINCENT.

T h e  V IC E -P R E SID E N T  also
proicntcd the Iveport of the Select

s
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Committee on the Bill “ relating to the 
Emigration of Native laborers to the 
British Colony of St. Vincent.”

BILLS OF EXCH ANG E, &c.

Mb. HAEINGTON presented the 
Keport of the Select Committee on the 
Bill “  for declaring the law in relation 
to Bills of Exchange and Promissory 
Notes becoming payable on days gene- 
riilly observed as Holidays.”

ZILLAII COURT OF rURRUCKABAD,

M b . IIA B IN G T O N  also presented
the Eeport of the Select Committee on
the Bill “  to repeal certain laws relat­
ing to the jurisdiction o f the Zillah
Court of Turruckabad.

TOLLS (CIRCULAR AND EASTERN
CANALS).

Mu. SCONCE presented the Eeport
of the Select Committt-e on the Bill
“  to amend and extend Act X X I I  o f
1836 (relating to the levy o f a Toll oq
Boats, Rafts, and Ploats passing
through the Circular and Eastern
Canals).”

K IN G  OP OUDE.

M e . IIAEINGTON presented the 
Report of the Select Committee on 
the Hill “  to povide for the execution 
of processes within the precincts of the 
residence of His Majesty the King: of
Oude.”

TRANSPORTATION O F  C 0N Y1CT9.

M e . IIARINGTON moved the s e ­
cond reading of the Bill “ relating to
the Transportation of Convicto.”

The Motion was carried, and the 
Bill read a second time.

STAM P DUTIES.

Mb. SCONCE postponed the Mo­
tion (which stood in the Orders of the 
Day) for a Committee of the whole 
Council on the Bill “ to consolidate 
and amend the law relating to Stamp 
Duties."

TRANSPORTATION OF CONVICTS.

M b . HARINGTON moved that the 
BiU “ relating to tUo Transportation

of Convicts” be referred to a Selec* 
Committee consisting o f the Vic®'
President, Mr. Forbes, and the Mover-

Agreed to.
The Council adjourned.

Saturday, March 17, I8G0.

PBESENT :

The Ilon ’blo the Chief Justice, Vice-Preside^'
in the Chair.

Hon. Sir II. B. E.
Frere,

Eî Sht Hon. .T. Wilson,
1‘ . W. LoOeyt, Es(i.,
II. B. Hurington, Ksii.,

II. Forbes, Esq.,
Hon. Sir C. R- 

Jaelison, 
and

A. Sconce, Escj.

A R TIC L E S OF W A R  (N A T IV E  ARMV^)* 
and j o i n t  S'L'OUK BANIONG

C U M I'AN IES.

The V IC E -P R E SID E N T  read Mes'
sages, informing the Legislative Coui>' 
cil that the Governor-tJeneral
assented to the Bill “  to amend A*’ 
X I X  of 1847” (Articles o f War fort'j“ 
Native Army), and the Bill “  to  ̂
Joint Stock Banking Companies to . 
formed on the oriuciule of
Liability.’

P O W E R S  O F  M A G IS T R A T E S.

_ Tnn C LE RK  reported to the
cil that he had received a com'"''*'**!̂ ,< 
tion from the Officiating Under-Sei:'
tary to the Government of the
Western Provinces, r e l a t i v e  ,  to 
proposed increase o f the poWcrB 
Magistrates.

M k. ilA R IN G T O N  moved that I* 
communication bo printeil.

AgrteJ to.

E M IG R A T IO N .

T h e  C L E R K  also reported tha* 
had received from the Homo
ment a further communication
Secretary of State lor India, reg
Emigration to the Island o f St.

C O T T O N  F R A U D S (BOM BAY)-

Mu. L tjG E Y T  presented the
o f the Select Committee ou




